GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

LOK SABHA
UNSTARRED QUESTION NO. 6550
TO BE ANSWERED ON 06.04.2018

Environmental Clearance for Building Projects

6550 SHRI RAM CHARITRA NISHAD,

SHRI PRALHAD JOSHI

SHRI B.V. NAIK
Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to
state:

(a) whether the Government has proposed to ease green norms for the building and
construction sector where projects upto 50,000 square metres will not require prior
‘environmental clearance’ and if so, the details thereof;

(b) whether from now on, States can integrate the clearance process of such projects into
their building bye-laws to streamline environmental clearance for a significant chunk
of building project and if so, the details thereof;

(©) whether such projects will, however, have to fulfill environmental conditions through
self declaration and certification while seeking permits from local authorities and if so,
the details thereof; and

(d) whether a new category of consultants called qualified building environment auditors
empanelled by his Ministry would assess and certify building projects and if so, the
details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE
(DR. MAHESH SHARMA)

(a) to (d) The Ministry of Environment, Forest and Climate Change has issued a draft
Notification vide S.0. 1132(E) dated 13™ March 2018 wherein the following is proposed:

A Self Declaration Form to comply with the environmental conditions as given at Appendix
XIV shall be submitted online by the project proponent besides application for building
permission to the local authority for building permission to the local authority for the Building
and Construction projects > 5,000 sq. mtrs and <50,000 sq. mtrs.

Thereafter, the local authority may issue the building permission incorporating the
environmental conditions specified in Appendix XIV and allow the project to commence
based on the conditions. The local authority shall ensure the compliance of the environmental
conditions through existing mechanism. However, no changes in the environmental
conditions specified in Appendix XIV shall be permitted.

The conditions specified in the Appendix XIV are provided as annexure.
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APPENDIX -XIV

ENVIRONMENTAL CONDITIONS FOR BUILDINGS AND CONSTRUCTIONS
(CATEGORY '1': 5,000 to less than 20,000 Square meters)

MEDIUM

S.N.

ENVIRONMENTAL CONDITIONS

Topography and
Natural
Drainage

1

The natural drain system should be maintained for ensuring
unrestricted flow of water. No construction shall be allowed to
obstruct the natural drainage through the site. No construction is
allowed on wetland and water bodies. Check dams, bioswales,
landscape, and other sustainable urban drainage systems
(SUDS) are allowed for maintaining the drainage pattern and to
harvest rain water.

Water
Conservation,
Rain Water
Harvesting, and
Ground Water
Recharge

Use of water efficient appliances shall be promoted. The local
bye-law provisions on rain water harvesting should be
followed.

If local bye-law provision is not available, adequate provision
for storage and recharge should be followed as per the Ministry
of Urban Development Model Building Bye-Laws, 2016.

A rain water harvesting plan needs to be designed where the
recharge bores (minimum one recharge bore per 5,000 square
meters of built up area) is recommended. Storage and reuse of
the rain water harvested should be promoted. In areas where
ground water recharge is not feasible, the rain water should be
harvested and stored for reuse. The ground water shall not be
withdrawn without approval from the Competent Authority.

All recharge should be limited to shallow aquifer.

2(a)

At least 20% of the open spaces as required by the local
building bye-laws shall be pervious. Use of Grass pavers, paver
blocks with at least 50% opening, landscape etc. would be
considered as pervious surface.

Waste
Management

Solid waste: Separate wet and dry bins must be provided in
each unit and at the ground level for facilitating segregation of
waste.

Sewage: In areas where there is no municipal sewage network,
onsite treatment systems should be installed. Natural treatment
systems which integrate with the landscape shall be promoted.
As far as possible treated effluent should be reused. The excess
treated effluent shall be discharged following the statutory
norms notified by Ministry of Environment, Forest and Climate
Change.

Sludge from the onsite sewage treatment, including septic
tanks, shall be collected, conveyed and disposed as per
theMinistry of Urban Development, Central Public Health and
Environmental Engineering Organisation(CPHEEO)Manual on
Sewerage and Sewage Treatment Systems, 2013.

The provisions of the Solid Waste (Management) Rules 2016
and the e-waste (Management) Rules 2016, and the Plastics
Waste (Management) Rules 2016 shall be followed.

Energy

Compliance with the Energy Conservation Building Code
(ECBC) of Bureau of Energy Efficiency shall be ensured.
Buildings in the States which have notified their own ECBC,
shall comply with the State ECBC.

Outdoor and common area lighting shall be Light Emitting




Diode (LED).

Solar, wind or other Renewable Energy shall be installed to
meet electricity generation equivalent to 1% of the demand load
or as per the state level/ local building bye-laws requirement,
whichever is higher.

Solar water heating shall be provided to meet 20% of the hot
water demand of the commercial and institutional building or as
per the requirement of the local building bye-laws, whichever is
higher. Residential buildings are also recommended to meet its
hot water demand from solar water heaters, as far as possible.
Concept of passive solar design that minimize energy
consumption in buildings by using design elements, such as
building orientation, landscaping, efficient building envelope,
appropriate fenestration, increased day lighting design and
thermal mass etc. shall be incorporated in the building design.
Wall, window, and roof u-values shall be as per ECBC
specifications.

Air Quality and
Noise

Dust, smoke & other air pollution prevention measures shall be
provided for the building as well as the site. These measures
shall include screens for the building under construction,
continuous dust/ wind breaking walls all around the site (at least
3 meter height). Plastic/tarpaulin sheet covers shall be provided
for vehicles bringing in sand, cement, murram and other
construction materials prone to causing dust pollution at the site
as well as taking out debris from the site.

Sand, murram, loose soil, cement, stored on site shall be
covered adequately so as to prevent dust pollution.

Wet jet shall be provided for grinding and stone cutting.
Unpaved surfaces and loose soil shall be adequately sprinkled
with water to suppress dust.

All construction and demolition debris shall be stored at the site
(and not dumped on the roads or open spaces outside) before
they are properly disposed. All demolition and construction
waste shall be managed as per the provisions of the
Construction and Demolition Waste Rules 2016. All workers
working at the construction site and involved in loading,
unloading, carriage of construction material and construction
debris or working in any area with dust pollution shall be
provided with dust mask.

For indoor air quality the ventilation provisions as per National
Building Code of India shall be made.

5 (a)

The location of the DG set and exhaust pipe height shall be as
per the provisions of the statutory norms notified by Ministry of
Environment, Forest and Climate Change.

Green Cover

A minimum of 1 tree for every 80 square meters of land should
be planted and maintained. The existing trees will be counted
for this purpose. Preference should be given to planting native
species.

6 (a)

Where the trees need to be cut, compensatory plantation in the
ratio of 1:3 (i.e. planting of 3 trees for every 1 tree that is cut)
shall be done and maintained.




(Category '2': 20,000 to less than 50,000 Square meters)

MEDIUM

S.N.

ENVIRONMENTAL CONDITIONS

Topography and
Natural
Drainage

1

The natural drain system should be maintained for ensuring
unrestricted flow of water. No construction shall be allowed to
obstruct the natural drainage through the site. No construction is
allowed on wetland and water bodies. Check dams, bio-swales,
landscape, and other sustainable urban drainage systems
(SUDS) are allowed for maintaining the drainage pattern and to
harvest rain water.

Buildings shall be designed to follow the natural topography as
much as possible. Minimum cutting and filling should be done.

Water
Conservation,
Rain Water
Harvesting, and
Ground Water
Recharge

A complete plan for rain water harvesting, water efficiency and
conservation should be prepared.

Use of water efficient appliances should be promoted with low
flow fixtures or sensors.

The local bye-law provisions on rain water harvesting should be
followed. If local bye-law provision is not available, adequate
provision for storage and recharge should be followed as per the
Ministry of Urban Development Model Building Bye-laws,
2016.

A rain water harvesting plan needs to be designed where the
recharge bores of minimum one recharge bore per 5,000 square
meters of built up area and storage capacity of minimum one
day of total fresh water requirement shall be provided. In areas
where ground water recharge is not feasible, the rain water
should be harvested and stored for reuse. The ground water
shall not be withdrawn without approval from the Competent
Authority.

All recharge should be limited to shallow aquifer

2(a)

At least 20% of the open spaces as required by the local
building bye-laws shall be pervious. Use of Grass pavers, paver
blocks with at least 50% opening, landscape etc. would be
considered as pervious surface.

Waste
Management

Solid waste: Separate wet and dry bins must be provided in
each unit and at the ground level for facilitating segregation of
waste.

Sewage: Onsite sewage treatment of capacity of treating 100%
waste water to be installed. Treated waste water shall be reused
on site for landscape, flushing, cooling tower, and other end-
uses. Excess treated water shall be discharged as per statutory
norms notified by Ministry of Environment, Forest and Climate
Change. Natural treatment systems shall be promoted.

Sludge from the onsite sewage treatment, including septic
tanks, shall be collected, conveyed and disposed as per the
Ministry of Urban Development, Central Public Health and
Environmental Engineering Organisation(CPHEEO)Manual on
Sewerage and Sewage Treatment Systems, 2013.

The provisions of the Solid Waste (Management) Rules 2016
and the e-waste (Management) Rules 2016, and the Plastics
Waste (Management) Rules 2016 shall be followed.

3 (a)

All non-biodegradable waste shall be handed over to authorized




recyclers for which a written tie up must be done with the
authorized recyclers.

3(b)

Organic waste compost/ Vermiculture pit with a minimum
capacity of 0.3 kg /person/day must be installed.

Energy

Compliance with the Energy Conservation Building Code
(ECBC) of Bureau of Energy Efficiency shall be ensured.
Buildings in the States which have notified their own ECBC,
shall comply with the State ECBC.

Outdoor and common area lighting shall be LED.

Concept of passive solar design that minimize energy
consumption in buildings by using design elements, such as
building orientation, landscaping, efficient building envelope,
appropriate fenestration, increased day lighting design and
thermal mass etc. shall be incorporated in the building design.
Wall, window, and roof u-values shall be as per ECBC
specifications.

4(a)

Solar, wind or other Renewable Energy shall be installed to
meet electricity generation equivalent to 1% of the demand load
or as per the state level/ local building bye-laws requirement,
whichever is higher.

4 (b)

Solar water heating shall be provided to meet 20% of the hot
water demand of the commercial and institutional building or as
per the requirement of the local building bye-laws, whichever is
higher. Residential buildings are also recommended to meet its
hot water demand from solar water heaters, as far as possible.

4(c)

Use of environment friendly materials in bricks, blocks and
other construction materials, shall be required for at least 20%
of the construction material quantity. These include flyash
bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks,
Compressed earth blocks, and other environment friendly
materials.

Fly ash should be used as building material in the construction
as per the provisions of the Fly Ash Notification of September,
1999 as amended from time to time.

Air Quality and
Noise

Dust, smoke & other air pollution prevention measures shall be
provided for the building as well as the site. These measures
shall include screens for the building under construction,
continuous dust/ wind breaking walls all around the site (at least
3 meter height). Plastic/tarpaulin sheet covers shall be provided
for vehicles bringing in sand, cement, murram and other
construction materials prone to causing dust pollution at the site
as well as taking out debris from the site.

Sand, murram, loose soil, cement, stored on site shall be
covered adequately so as to prevent dust pollution.

Wet jet shall be provided for grinding and stone cutting.
Unpaved surfaces and loose soil shall be adequately sprinkled
with water to suppress dust.

All construction and demolition debris shall be stored at the site
(and not dumped on the roads or open spaces outside) before
they are properly disposed. All demolition and construction
waste shall be managed as per the provisions of the
Construction and Demolition Waste Rules 2016.




All workers working at the construction site and involved in
loading, unloading, carriage of construction material and
construction debris or working in any area with dust pollution
shall be provided with dust mask.

For indoor air quality the ventilation provisions as per National
Building Code of India.

5(a)

The location of the DG set and exhaust pipe height shall be as
per the provisions of the statutory norms notified by Ministry of
Environment, Forest and Climate Change.

Green Cover

A minimum of 1 tree for every 80 sq.mt. of land should be
planted and maintained. The existing trees will be counted for
this purpose. Preference should be given to planting native
species.

6 (a)

Where the trees need to be cut, compensatory plantation in the
ratio of 1:3 (i.e. planting of 3 trees for every 1 tree that is cut)
shall be done and maintained.

Top Soil
preservation
and reuse

Topsoil should be stripped to a depth of 20 cm from the areas
proposed for buildings, roads, paved areas, and external
services.

It should be stockpiled appropriately in designated areas and
reapplied during plantation of the proposed vegetation on site.

Transport

A comprehensive mobility plan, as per Ministry of Housing and
Urban Affairs best practices guidelines (URDPFI), shall be
prepared to include motorized, non-motorized, public, and
private networks.
Road should be designed with due consideration for
environment, and safety of users. The road system can be
designed with these basic criteria.

1. Hierarchy of roads with proper segregation of vehicular

and pedestrian traffic.

2. Traffic calming measures.

3. Proper design of entry and exit points.

4. Parking norms as per local regulation.
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TATA0T A T TAATY Taad JATaT
RIPKCEI
g fioell, 13 w14, 2018

FLA. 1132(3A).—ATLT ALHE F TRIAT TATALT AT I HATAT i ATSGAAT 3
H. 1533(37) et 14 frawae, 2006 (T9H =6 T99Td 3ad ATILAAT & &7 § Ifedfad) F7 3T
e el o o stferg=eT, o g aanTe, qaiawor (H62eqvr) stferfa=m, 1986 (1986 1 29) it
T 3 T ITLYTT (1) 3T ITLYTT (2) F G (V) FET T&cd ARRAT FT TART FA U, ST HLAd
T FLAT g, F Mo ST, 9q&ar (§2eor) =99, 1986 =% 5 % 3ufagw (3) &t
FUATHTY, THATIR S I8 FIT T g 6 FH1EAT 2, Al SRR & o0, TagnT
TERTIATT T STTaT &; & Uagrr 9941 & ST 8 o6 Saa wre sfag=er ue, 39 e 9, foreer
AT o o9 &t star, e a7 stfe=ar siafase g, SHaremor & 3udsd F371 & Il 8, 915
3= &t srater it FaTie 9% A1 39F Te=ATq A= T ST e

UHT TS 1<k, ST AT ATTGAAT § Fqfate Teardl 92 HS AT a1 GAF o7 § fa93 o,
=0 g [AfAfEse s@fer # diae, F6g a9 g e o s & o, sred 37 g2 9=,
qATAT, A9 Y AT TEdd AT, TR TG qaw, S anr a2, 92 G 1-110003
7 T-HA 9 F97d gyanesh.bharti@ias.nic.in 3T sharath.kr@gov.in 7% forfera &9 & 957 T

NTEY SAfArgAT

Tq:, Feald LR AAAT AT AT & % o0 ATATTAT T T 94T L@l g AT I q19-
AT AT ATF FEQIAeoar qT TESAT avad gu Taa<0 § G F34 & (o7 38 T F2 @l &,

Tq:, AL AT H FHSAT a¥1 & (0 agA 1T @ § A ITAH F0 & 3297 ° 2022 Th

1471 GI/2018 )]




2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

¥t FT AT & A Al T HEA 6 (10 TERAT F AATEl AT Tged 0l 2

Tq:, IS1 HEAT H WAAT qAT A7 JEqTa) it TAEG0iT TR & AHAd 6 AT I
TTELON TR AT T&TH A & o7 aequea araeve fRgifa B s g €

AT AT FAHE TATELONT et § AT &= % 20,000 a7 e | Afd® & qadqr aAqT
gfawton & entee T =7 2, aeqiats gl i q=@ieawor @i 63 S i s TEdr &
AT IT TH TTLIH AT &1 [HHT &5 % 50,000 397 Hied da 9819 & I&d19 g,

Aq: TG, AT (F2eAvT) 9w, 1986 & fH=w 5 & Iu=aw (3) % @ (F) * 91 9fsq 3aq
TATALOT (T AT, 1986 (1986 FT 29) it &Tr 3 &l ITATT (1) T ITET (2) F GT (V)
FIT Yacd AR FT TN FTd g0 Heald HEHT Udagl 3% Atag=ar1 § Aeferiaa daras
FAT § ST TSI | SATeqH TRTe il qE & AL g, ST -

(1) =1 14 % v ue Awferfea sfaenfa e s -
“14. = AT AT ST H TATGLO(1F &t ol ATHe T ST

TRATSET = TEF g7 > 5000 a9 Hiex 3w < 50,000 a3 Hiex &t Hwior qur dfawir

ufrsrTer & forw famfor & srwta gq e stersr & srae & sfafea g XIv &
ffafase wafaefi aaf & squrad & o =y 9= 919 Ared e AT SITuT aoresTd
T wTterEer gfeferes X1V # fafafdse aatawofta oqt &1 gurfase @@ gu 9a= At &
FAHTT ST T THAT ¢ 3T I AT & AT TT TATSIAT F FLeA il THTT & FHaT gl ST
ST faeTe 3 % ATeA™ & Uil orat & SAquTAd il qEAted HA | AT, g
X1V ¥ fafafdce qatavofier ot # fareft wsre & afvada it siqafa 921 <F Srosfy)

(1) gt ¥, 72 8 TAT 39H "afaq yfafteat & fou Mefofad gg qor wiefteat yfaeatug

&1 STUA, ST -

(1) (2) 3) (4) (5)

“g. o Fytor/ARwTr afiasET) e B e s e

8(F) mrrrﬁiﬁwl > 50,000 = ez | T A= & ST & o
A T R 2o szt @l e 7
TRy Fer e AT = sr=arted e

g, T o e 9o (F9de)
AT A= FAT & ATHA & ST 3
wadl qum gEEir gfEsHr ®
eI 2l

feoqur 1- g 3T FRATReT
¥ sfEntw 9=, fEeafamme,
FroreT,  Srerfore "@eEAaT & forw
greed afae Tt g g UE
T S TIT &9 AT F T
TTET YT R qEATET A
de ufefdre-XIv ® &1 T
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AR <hl TSI ¢ THIYNT

3

TaAtaof ordt FT FATTead HT|
feroqor 2- FTHT o AR T2 T g T

froquy 3- fooqur 1 F & 7 & A
gt qg & fou, e
e & T U gEEeeid
HIHGUE] &l FaA (HAT0T AATAAT
g wHRg R ST % ewTa
ERE AR

8()

T AT & >1,50,000 &
fremr ez s ar
TS
> 50 gFAT FAT
&

feoqur- |THTeT ordt AT AET gl

[FT. §. 3-49/2017-3m2U-111]
AT ATLAT, HFd 9=

feoqor: qor Few 9 & TS, e, 9T 1L, @2 3, IUET (i) ® F.em. 1533(3), arE
14 forder¥, 2006 F g7 THTTIT 360 70 I 3T geareadt sena Feferfea e gro o o -

© ©®© N o g b~ 0N~

P e e . e V= U N
© N o o bk w0 N =~ O

hT.3T.
<hT.3T.
hT.3T.
hT.3T.
<hT.3T.
<hT.3T.
<hT.3T.
<hT.3T.
<hT.3T.
hT.3T.
hT.3T.
hT.3T.
hT.3T.
hT.3T.
hT.3T.
hT.3T.
hT.3T.
hT.3T.

1737 (31), AT 11 @y, 2007;
3067 (31), ariiE 1 faewee, 2009;
695 (31), T 4 31T, 2011;

156 (31), aTire 25 Seast, 2012;
2896 (1), aTiE 13 famwaT, 2012;
674 (1), aT<I@ 13 |1+, 2013;
2204 (37), @ 19 TS, 2013;
2555 (1), aTE 21 3T, 2013;
2559 (1), @ 22 3%, 2013;
2731 (31), At 9 faawaw, 2013;
562 (31), AT 26 FaiT, 2014;
637 (31), T 28 ®¥aiT, 2014;
1599 (31), aTTE 25 S, 2014;
2601 (1), aTE 7 Ty, 2014;
2600 (1), aTE 9 TFqEY, 2014;
3252 (31), A< 22 famma, 2014;
382 (¥7), aT<IE 3 wEas, 2015;
811 (31), aT<r@ 23 |TH, 2015;
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19.  #T.3T. 996 (31), A<= 10 313, 2015;
20. 1.3 1142 (31), arErE 17 315, 2015;
21. AT 1141 (), TE 29 319, 2015;
22. .. 1834 (31), ATEIE 6 TS, 2015;
23. 1.3 2571 (31), AT 31 3TEd, 2015;
24. 1A 2572 (¥), aE 14 Fawas, 2015;
25. AT 141 (), aEE 15 =4, 2016;
26. @31 190 (), IEIE 20 F9a<T, 2016;
27. ®I.AM. 648 (), AT<IE 3 °TH, 2016;

28. .. 2269 (1), A 1 AT, 2016;
29. F1.31. 3518 (31), ATErE 23 T, 2016;
30. #T.3. 3999 (31), aT¢rE 9 feEww, 2016 |

gffare - X1V
st ot fRwi F g wafafir ad
(=ft —1° 5,000 ¥ A=< 20,000 T HieX & w7
HTEAH #. 9. wiaeiy ad
TIATHRIT TAT 1 ST & ASTd YATg il ATd w2 & o0 SThfas g ITormet’ &7
EIEIREERE Tavard ot ST =R | G ot fator s ek 6 s & 2 oA

AT TTH(Ah ST H aT9T STA 1 AqATT qgl af SO | 9 G =0
stet feRrt ow fAmior i srwfa 98 & STt 39S 9= w1 wEEa
FLA TAT 99T T G949 & o0 =3 37/, qMEA-T9d, dASehd AT 9+

FEATT ALY ST TUITTerat 67 srefa & |
ST HLEA, U 2 | STA-FEAH ITERI & AN &l FErET &AT SR | qut ST §=9 Jaeft
SEICEREEEIES ST ST % ITSET T ST AT ST |
-5 €T H Ifx T IUAH & Iag STy 7 gl, al Ag<l S| 71T &
Ifa HIEd Aaq IqAH, 2016 F ATHR AISO 9T (A & o 3t=a
SIS FT SATITAA h AT SITUAT |

FUT ST HAAT ! Tk FTSAAT IATT ST T STAITRAT g oTaH AT 1T
(Je 5,000 &t Hiex AT & o =y ua R=msn) i e f
STT g1 H=d auT ST 6 WS AT TH:TART &l F@TaT 347 ST A1)
UH &= | gl 9-ST1 €T &l JET=T Hagrd 7 &, Il ST FHT HST T
TR TRaT ST AU 9eas ITfeaw it srqufa & T -5t 78l
TRt SO Tt RSt 7 39 Sy d @ HiHa @1 ST Freu)

2 (F) | T AT IURAHT H TAT STUferd 7 § 77 20% GAT T THa=1 1T
T T | FH 50% ST % AT TaT, Ta< A i Aeehd ST il
TATAA T T THAT SITUIT|




[T I—&ve 3(ii) ]

YR <A1 TSI : SAETYR 5

AT Ty

SIE AL AATAT F TAHIA FI GIAGTIAT TATH & (10 TAF 3018 H
TAT -T I STT-IT T 32 o Taa7 i sFaer it [t 4120l

e " o= § Sgi T Hias dedw dgl g, dgi Aqarse arh_
SorTferat FETiod i ST AUl ASERT | Uhhd g aTel ThfaE
STTE STUTTTCr T T S@TaT (AT SITURT| STEl T |1 gf eifdd aig @ &na
T QO:TAN ohAT ST F1fRm sifafs enfera afg:ema & "rdreier
TramTET % srqured § fAearted o stroam &ftes 3t afgq siqaree
TSt oTrere & fRehel TR &7 gt fAra HATT, FalT drh Qe 7
TATELO ATHATRT T (HTNUFEan) & st qaar |t e+
STt AT, 2013 & AAHTT T, W71 3 Feqria o srom
> Aatere (vere) [, 2016 9T S-gtors (yaye) 9w, 2016 M7

wATea afre (Farge) =W, 2016 FT stqaa fHhar s

ST FAAT AT & SHofl S0 Wad wie (SHETET) F7 e giafara
oo ST oSt § TS WA SeE s e ST srfaea g
IH TT5F SHTHT T AqaTa T ST

ATISEIT qAT ATAT & T 19T e H A8 Ut sHe (Tass)
T AT g

o AT F 1% q9qeT a7 TsT TqLI/CAT AT ISTAIHT hl
FULAT ATETE AT IeaTad 61 I Fed gq |IY, Ta9 AT o100
ST, ST T STferem g, il HeAqTaaT &t Srusti|

FISTS TAT HEAWTT AT Al TH A 0 TR H T HA & 0
FIAT AT AT SUAIHT hl AFIARATIATL, ST AT ATEH g, A<
1T BT H SAFEAT il AT AT FadT & o0 TImEea
AT T ST AT T I g Trere are et it fArewrfver 1 9t 81
o fBTet # e gy fTsrea it daeuqr ontae 6t Srosfy o

RSTe & Tl ¥ wad AHE R, dSEhiU, T HaT UAdd,
ayfera fasfat £ sxae, faa # sifers wwer #2a 7 s7aear § g9
T THA AT TATIS AT TANT Hh FaAT § ol @9d 1 gAqq Far
STaT g1 e, faefeat oiw gq % g-dtea ST e & aqam
g

T I[OTET
TAT 9T

qad S AT & T F 0 o« = Ud A= a1 Igu Han &
YT FhT SITUT =9 3Tt § HHvmERT wed, e & 9 A gA/gd
T AT FAT FT AT (F T w9 3 Hex f FAE 9F) F o
ATECOT § OTTHE BT Tehdll TATICh/ATAIANT €A & FAL 35T 6 qT9-
AT T, HI¥He A § FAdT g Tl a9 7 [ q9RET g
T T FHTL BT FFeAT 2

ATee U2 a1, 4o foedy g, e vew i1 3f=a a0 & & &2 @
STTOATT fore® o o7 TgOor 2T U7 ST &6

fOETE TAT TeuX FeTs & 10 92 S &1 Y& a1 ST o &l 291 %
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forw fam wedy famn ger sxrae aan et el 9= sf=a 9t & art
EIRCEEacAERISSIDEI

At T fEreaw o woe 1 3f=a a0 & Mdem & ugd a5 &% e
THCST AT ST (TAT HEF 6 (AT & AT ATeL GAT Sg H THeal
Tei) FdT foresw qur Awior srafers A=W, 2016 F Suasel & Fqa™
Tatad g | Fuior Toe ox wr f arer a9t wrEe q9r [t
ATRAT FT AT sarteT # erfad, [air £ gars aar [T & F#9
T 4 TG & AT | &5 § Fd FT Tg ARG H e qTeh T
FLAT SITUAT | AR a1 OrET & o 99 & AP 7aq FlE
FAHTY ATATAT o TEFETH AT o ST |

5(F) | SrSit & T wr [eieor qur A areg 1 Sere ST et F
TTAETAT o ATETE T |
ghe & 6 afa 80 &R Hiex & (A & forw &7 & F7 UF Ug dETHe Iqhl @A
#1 ST AR | 37 329 F forw e g2t o et f Srosfy | 3eft
STTT 3 9Tel T AT eehdT &1 ST =R |
6(F) | STl UST T FeTs saedqF g, 1:3 F FTqITd | s JATLI FATq
T U U i 2T & 10 3 GTe &l AT T9T IAHRT TE—TGTd FLAT
BT |
(5oft '2' : 20,000 =T Hiex & @< 50,000 & FH)
TeTy FH.H. | TFET od
TIATHRIT TAT 1 ST T STATSd 9T qATEd w2 & forw yrhfas st e Jorret i
ST ST TSY 2T AT | A3 F ATEAH F TTHAh ST (HHE Hl UG FA 6
IEEIC) forw famior ft srmfa 7t grft | Fasgfwr e stor faerrat ox fawior 6
FAHT A5l 2Rl | S (e Ged q°n aui S d=ae & forg =% 2w,
JTAT—FATH, ASERMT qAT A+ GIOT gl STl foshr yorrforat
(TerESToe) 1 At g |
STEl d% H9d g1 Toh, Fadl i [SoTed H YTHdd TAATHIT AT I FmaT
STTATT | 9 & ¥ a1 a91 WIS gl A0 |
STeT HTEAT, 2 ST H9A, STl ST 3T HLeq07 o folT Ua qui AT T AT T ST |
T 5T T = R a7 FF aTer ST eTaT TN ITFIO F ITANT FT AR 2
ERIK G A i
EIRESIE]
AT T AT % qraed H w0 39 A | IuEyt 1 are A S |

I T 39 9w Iueted 981 8 97 oOgdl S| 61 &7 qied
9= 37 979, 2016 & ATATT ASTROT AT RATST & 10 9= Jraem=i
T AT TR T ST AT |

FUT A HFAT AT H7 BT a9 6 Aa9=qHhar g 2t 5000 a0

Hiex & [T & § 7 ¥ %9 U AT 92 g AT 7 § FF A Uh
T & F T & YF9F Al WS ATAT I A@eIHAT gt | I &=,
STET ST ST &l XATST HeAT §9T A6l 8, § aUl S G+ AT g0 a7
T ITANT o oI AT 3T SR | S[IoeTa Ster ol Jere ATfereRT<r &t
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AR <hl TSI ¢ THIYNT 7

FHTEd & faar 981 AT struar | g6t f=rs afvfa saar saya aF
Hfoa gt =R |

2()

T A 39-MaHT g7 TATHUTET g S0 F1 &0 & 79 20%
AT H ERIT| =LAAH 50% @At STg , Y397 A1fe digd gesl, G Jae
& IUANRT A2 TAT T G37qA o & H fa=1¢ Fohgr Soar |

AT ey

S Sfere: Jed® s 3T o a9 UT qI-g2a Ao ¥ g9 F97 &
fe=dl, e & qugeor &7 greagrsas a9 & o ya 6w s

HASTA: ATTAT 100% AT A F e il T ¥ HoASTA e
SHAT FEATTOT T SATAT &1 TS AIfrse Sy a1 ¥4 U2 939, HATIT,
FIRT 21aT 3T o7 YASATY I START fohar Siroem Afaiea enfea
ST T ST AT & SATET BIST SATUAT YT Qe JorTterar

T FETAT &3 SITUAm
Tftes a1 Afgd ¥I U (A GT5e) e ¥ FFHA H HA-HATH AT

HASTA QTTeA TUITert, 2013 94X gt e §A1e, Fxid A waresy
AT THiEaeeii ST @ed (Ffiu=Esen), & A93a & Aqar
IR, TATs A e forar STuwm 34 sraferse (yaee) Ha9,2016
div E- sufoee (vEee) AW, 2016 i wiftes sfore (weem)
99,2016 % STagTi FT ATATAT AT ST

3()

st AT-Stawafiar srafarse yTfersa qaashurare &0 |97 ST, e
forT STfarpa uAeishuTeRatet & a1 forfea # sresire frar S =nfeul

3(@)

Sttas sraferee #FqTee/0.3 . /afq st/ gfafed &t ==aw swar are
FHTehe=e/ fie gt T st =R

SoTT EATT 5420 & il He0 Fad &I (SHIEHT) F AT qiarera
o STTow) wrsAt § 5T et F o wag SHE R srfaegfa o € 9
T T SETATET T ATATAT FHdT|

TS & ST AqTAT &7 § TRTI 2AGEAT UASST il T

e d BSrea &t dweqar, Sed waqga, g-397 [ai, staag
T AT, It=a Tareftwr, fad § 3=a wawrer st R oY a1
e AT ATfS T ITANT F0h Hadi § Hoil STHN 99 63T 7T &,
waq feomea § wwmEfaa e sromm dam, fasdt s s 6-g-aer,
SHTIE T e sEr gt A1)

4(F)

AT & TN &F 1%  I& F2a e J9aT s Tqa/C i 9a|
-t F reATgE S ot SAfE g, W [T wA & o ", 9499

AT AT THTHLOT ST HEATHoq FT 70T




THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

4(9)

ATIOTSa 3T HEATNT WaAl 1 T ST 61 20% HIT AT AT 7G|
Y-\ & TAT ATATTATE, ST AT (fera g, F W FT 6 o FIT 5]

ATIH TaTH T STUSN SETE T ot w7 AT JATEEa 98 9 gledd 9
et I AT o /T ORT A o fery agEre A e 2)

4(T)

Rty arRft & 9T F w9 T #W 20% €T g e, West s o
fAwTor AR # 9Aieor Sqgdd Gl T START FEAT SAuterd gl
TAH TS U B¢, @iEdl (F1AN) 3¢, TUHI, FTs UL AT, o]
TEUE, FEIEE AT TGS AT AT T T e aTHuAT AT g

FATE U FT FHI-AHT T AT Genfad fRrawew, 1999 & wers Uen
ATEAAT % WAL & AT FHIT § 5o qarnft & &7 § y7gaa B
STTHT AT

AT AT U
e

qoT A=At fAuf e % forw ger @, g4r i o= A wgu|
ITIHAA IUTT ATATY. ATUA| = 39rai § fAioea e & forw =6,
AT T & AR AR Tqd AR/TIT Hl HE FA 6 [0 S (FF 9]
FH 3 Hiex S=T) &1 Fuio anfae g1 [t e § a1, "iie, dgam
A7 s fAmtor arafiad, R w10 w20 9T 4o IguUer Seae 2§,

AT Tl S fAHT T & 7oar o 9 JT aTgdl & o wrieed
[faearer it sffe Fav ya B s AR

T Y WU {6 g0 AT, ATEeT, Gefl g, HiHe F7 i w7 § @45
SIFT AT AT h AT & TN T THATH hiT ST Toh|

oy Jreft # foaTs sie wewd i Fers & o g Se e i s
famior sie farese % gweq F=¢ &1 3t=a &1 ° Fyem o s & 03 359

I 9T gl @ SATUAT (A% SIaT a7egd g &9 9T & dal a9l
STTORTT) | Joeq foedsr e fagior spaforse &1 wagw At siw foeew|

Faferse =, 2016 % TTELTE1 & SITETe AT ST

fAaTor Torer 9¥ Fra qut [t arEh @i [t F#= F ared, 3ar,

T § T AAAT g U ATl AT & H Frd a9l ASgll H TF
HTER IqeTeY LT 10|

AT AT AT ® Hae H AT 6 ST AT HIE & AL a1 §971
ERIERIGREIWE Y

S(F)

STSIT He &7 ¥ X Ao qet it Sa1e dd 6] AFavel & Aqary
LAl

giea e

T 80 A He W F 1T FF & FH TFH F&T TTAT SIHT ATRT AT T
TE-E I AT ATRUI 36 3297 o oI o= gaat & JoET it [rusi
TATIA® TSTTTAAT o TIOT Rl JTATHRAT &F ST AT gl

6(F)

ST JeAT Hl FIE STH il AALTHAT g, dgi 1:3 (AT Fle T T4F 1 &
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% FET 3 FEAT AT UAU) & AT H (AT A= 00T AT 1T ST 3T
Tg-TETd AT ST

SO WS ) T |syaet, W, ST A At 37 aTed Saret 5 Tearaa At § I 9

EASERIC IS ok AT 20 W A g
f TETE T GIaT ST

EIECED] 8 PmEm T agd M WAMA F "ataw  wgaar  feem-fader
(TARSTIUERAS) F ATHATY, T ATIH TSIl AT IdqTe ST qT1H
HeT-ATford, IX-HIeT ATferd, "rastta o7 s qeasht &1 et foham
ST & |

= T (ST T, ST ITATFATAT i AT FHl AT AT H 7@
U FATAT STU| TS TUTeA] K7 [S512 AF qa9d AT9evs & Jqar
FATAT ST THhaT 2

1. AT ATATATT AT TT ATATATT o6 I(od THaFhL0 § TSH[ HT AHH |
2. ATATATT ATHF 39T |

3. W s e feigelt &1 3= e

4. w7 fafe=e & srqame arfeT 7T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 13th March, 2018

S.0. 1132(E)—The following draft of the notification, further to amend the notification of the Government of
India in the erstwhile Ministry of Environment and Forests number S.0.1533 (E), dated the 14 September, 2006
(hereinafter referred to as the said notification) which the Central Government proposes to issue in exercise of the powers
conferred by sub-section (1), and clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29
of 1986) is hereby published, as required under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for the
information of the public likely to be affected thereby; and notice is hereby given that the said draft notification shall be
taken into consideration on or after the expiry of a period of sixty days from the date on which copies of the Gazette
containing this notification are made available to the Public;

Any person interested in making any objections or suggestions on the proposal contained in the draft
notification may forward the same in writing for consideration of the Central Government within the period so specified
to the Secretary, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road,
Aliganj, New Delhi-110 003, or send it to the e-mail address atgyanesh.bharti @ias.nic.inand sharath.kr@ gov.in.

Draft Notification

Whereas, the Central Government is streamlining the permissions for buildings and construction sector while
simultaneously strengthening efforts to improve environment through greater objectivity and transparency;

Whereas, it is important to streamline the process to achieve housing for all by 2022 with the objective of
making available affordable housing to weaker section in urban areas;

Whereas, on the basis of assessment of large number of cases of Environmental Clearances of building and
construction proposals, objective criteria can be laid down for grant of Environmental Clearances;

And whereas, the current environmental regime covers buildings and constructions of above 20,000 square
meter of built up area, it is proposed to increase the threshold value to 50, 0000 square meter of built up area based on
objective principles and need for protecting the environment;
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Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the said Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the
said notification which shall come into force on the date of its final publication in the Official Gazette, namely:-

(I)  The paragraph 14 shall be substituted with following: -
“14 . Integration of environmental condition in building permissions

A Self Declaration Form to comply with the environmental conditions as given at Appendix XIV shall be
submitted online by the project proponent besides application for building permission to the local authorityfor building
permission to the local authority for the Building and Construction projects >5,000 sq. mtrs and.<50,000 sq. mitrs.
Thereafter, the local authority may issue the building permission incorporating the environmental conditions specified in
Appendix XIV and allow the project to commence based on the conditions. The local authority shall ensure the
compliance of the environmental conditions through existing mechanism. However, no changes in the environmental
conditions specified in Appendix XIV shall be permitted.

(II) In the Schedule, for item 8 and the entries relating thereto, the following item and entries shall be
substituted, namely: -

) @ 3 | @ | ®)
“8 Building / Construction projects / Area Development projects and Townships
8 (a) Building/and >50,000 sq. mtrs. | The term “built up area” for the purpose
Construction projects of this notification is the built up or

covered area on all floors put together
including its basement and other service
areas, which are proposed in the buildings
and construction projects.

Note 1. The projects or activities shall not
include industrial shed, universities,
college, hostel for educational institutions,
but such buildings shall ensure
sustainable environmental management
including solid and liquid waste and
implement environmental conditions
given at Appendix-XIV.

Note 2.-General Conditionsshall not
apply.

Note 3.-The exemptions granted at Note 1
will be available only for industrial shed
after integration of environmental norms
with building permissions at the level of
local authority.

8 (b) Townships and Area >1,50,000 sq. mtrs | Note.- General Conditions shall not
Development projects and or apply”.

covering an area >
50 ha

[F.No. 3-49/2017-1A-1I1]
GYANESH BHARTI, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14" September, 2006 and subsequently amended vide the following numbers: -

1. S.0. 1737 (E) dated the 11" October, 2007;
S.0. 3067 (E) dated the 1** December, 2009;
S.0. 695 (E) dated the 4t April, 2011;

S.0. 156 (E) dated the 25 January, 2012;
S.0. 2896 (E) dated the 13" December, 2012;

A
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S.0. 674 (E) dated the 13" March, 2013;

S.0.

S.0.
10.  S.O.
11.  S.O.
12.  S.0.
13.  S.0.
14.  S.O.
15.  S.O.
16. S.O.
17.  S.0.
18. S.O.
19. S.0.
20. S.O.
21.  S.0.
22.  S.0.
23.  S.0.
24.  S.0.
25.  S.O.
26. S.O.
27.  S.0.
28.  S.O.
29. S.0.
30.  S.0.

2555 (E) dated the 21* August, 2013;
2559 (E) dated the 2ond August, 2013;
2731 (E) dated the 9" September, 2013;
562 (E) dated the 26" February, 2014,
637 (E) dated the 28" February, 2014;
1599 (E) dated the 25" June, 2014;

2601 (E) dated the 70 October, 2014;
2600 (E) dated the 9" October, 2014
3252 (E) dated the 22" December, 2014;
382 (E) dated the 34, February, 2015;
811 (E) dated the 23%, March, 2015;

996 (E) dated the 10" April, 2015;

1142 (E ) dated the 17 April, 2015;
1141 (E) dated the 29™ April, 2015;
1834 (E) dated the 6" July, 2015;

2571 (E) dated the 31" August, 2015;
2572 (E) dated the 14%® September, 2015;
141 (E) dated the 15" January, 2016;
190 (E) dated the 20" January, 2016;
648 (E) dated the 3rd March, 2016;
2269(E) dated the 1st July, 2016;

3518 (E) dated 23" November 2016; and
3999 (E) dated the 9" December, 2016.

6
7. S.0. 2204 (E) dated the 19" July 2013;
8
9

APPENDIX-XIV

ENVIRONMENTAL CONDITIONS FOR BUILDINGS AND CONSTRUCTIONS

(CATEGORY ‘I’ 5,000 to less than 20,000 Square metres)

MEDIUM S.N. ENVIRONMENTAL CONDITIONS

Topography and 1 The natural drain system should be maintained for ensuring unrestricted flow of

Natural water. No construction shall be allowed to obstruct the natural drainage through the

Drainage site. No construction is allowed on wetland and water bodies. Check dams,
bioswales, landscape, and other sustainable urban drainage systems (SUDS) are
allowed for maintaining the drainage pattern and to harvest rain water.

Water 2 Use of water efficient appliances shall be promoted. The local bye-law provisions on

Conservation, rain water harvesting should be followed.

Rain Water

Harvesting, and

Ground Water
Recharge

If local bye-law provision is not available, adequate provision for storage and
recharge should be followed as per the Ministry of Urban Development Model
Building Bye-Laws, 2016.

A rain water harvesting plan needs to be designed where the recharge bores
(minimum one recharge bore per 5,000 square meters of built up area) is
recommended. Storage and reuse of the rain water harvested should be promoted. In
areas where ground water recharge is not feasible, the rain water should be harvested
and stored for reuse. The ground water shall not be withdrawn without approval from
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the Competent Authority.
All recharge should be limited to shallow aquifer.

2(a) At least 20% of the open spaces as required by the local building bye-laws shall be
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape
etc. would be considered as pervious surface.

Waste 3 Solid waste: Separate wet and dry bins must be provided in each unit and at the
Management ground level for facilitating segregation of waste.

Sewage: In areas where there is no municipal sewage network, onsite treatment
systems should be installed. Natural treatment systems which integrate with the
landscape shall be promoted. As far as possible treated effluent should be reused.
The excess treated effluent shall be discharged following the statutory norms notified
by Ministry of Environment, Forest and Climate Change.

Sludge from the onsite sewage treatment, including septic tanks, shall be collected,
conveyed and disposed as per theMinistry of Urban Development, Central Public
Health and Environmental Engineering Organisation(CPHEEO)Manual on Sewerage
and Sewage Treatment Systems, 2013.

The provisions of the Solid Waste (Management) Rules 2016 and the e-waste
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016 shall
be followed.

Energy 4 Compliance with the Energy Conservation Building Code (ECBC) of Bureau of
Energy Efficiency shall be ensured. Buildings in the States which have notified their
own ECBC, shall comply with the State ECBC.

Outdoor and common area lighting shall be Light Emitting Diode (LED).

Solar, wind or other Renewable Energy shall be installed to meet electricity
generation equivalent to 1% of the demand load or as per the state level/ local
building bye-laws requirement, whichever is higher.

Solar water heating shall be provided to meet 20% of the hot water demand of the
commercial and institutional building or as per the requirement of the local building
bye-laws, whichever is higher. Residential buildings are also recommended to meet
its hot water demand from solar water heaters, as far as possible.

Concept of passive solar design that minimize energy consumption in buildings by
using design elements, such as building orientation, landscaping, efficient building
envelope, appropriate fenestration, increased day lighting design and thermal mass
etc. shall be incorporated in the building design.

Wall, window, and roof u-values shall be as per ECBC specifications.

Air Quality and Noise | 5 Dust, smoke & other air pollution prevention measures shall be provided for the
building as well as the site. These measures shall include screens for the building
under construction, continuous dust/ wind breaking walls all around the site (at least
3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing
in sand, cement, murram and other construction materials prone to causing dust
pollution at the site as well as taking out debris from the site.

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to
prevent dust pollution.

Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose
soil shall be adequately sprinkled with water to suppress dust.

All construction and demolition debris shall be stored at the site (and not dumped on
the roads or open spaces outside) before they are properly disposed. All demolition
and construction waste shall be managed as per the provisions of the Construction
and Demolition Waste Rules 2016. All workers working at the construction site and
involved in loading, unloading, carriage of construction material and construction
debris or working in any area with dust pollution shall be provided with dust mask.

For indoor air quality the ventilation provisions as per National Building Code of
India shall be made.

5 (a) The location of the DG set and exhaust pipe height shall be as per the provisions of
the statutory norms notified by Ministry of Environment, Forest and Climate Change.

Green Cover 6 A minimum of 1 tree for every 80 square meters of land should be planted and
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maintained. The existing trees will be counted for this purpose. Preference should be
given to planting native species.

6 (a)

Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e.
planting of 3 trees for every 1 tree that is cut) shall be done and maintained.

(Catego

ry ‘2’ : 20,000 to less than 50,000 Square meters)

MEDIUM

S.N.

ENVIRONMENTAL CONDITIONS

Topography and
Natural
Drainage

1

The natural drain system should be maintained for ensuring unrestricted flow of
water. No construction shall be allowed to obstruct the natural drainage through the
site. No construction is allowed on wetland and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage systems (SUDS) are allowed
for maintaining the drainage pattern and to harvest rain water.

Buildings shall be designed to follow the natural topography as much as possible.
Minimum cutting and filling should be done.

Water
Conservation,
Rain Water
Harvesting, and
Ground Water
Recharge

A complete plan for rain water harvesting, water efficiency and conservation should
be prepared.

Use of water efficient appliances should be promoted with low flow fixtures or
Sensors.

The local bye-law provisions on rain water harvesting should be followed. If local
bye-law provision is not available, adequate provision for storage and recharge
should be followed as per the Ministry of Urban Development Model Building Bye-
laws, 2016.

A rain water harvesting plan needs to be designed where the recharge bores of
minimum one recharge bore per 5,000 square meters of built up area and storage
capacity of minimum one day of total fresh water requirement shall be provided. In
areas where ground water recharge is not feasible, the rain water should be harvested
and stored for reuse. The ground water shall not be withdrawn without approval from
the Competent Authority.

All recharge should be limited to shallow aquifer

2(a)

At least 20% of the open spaces as required by the local building bye-laws shall be
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape
etc. would be considered as pervious surface.

Waste
Management

Solid waste: Separate wet and dry bins must be provided in each unit and at the
ground level for facilitating segregation of waste.

Sewage: Onsite sewage treatment of capacity of treating 100% waste water to be
installed. Treated waste water shall be reused on site for landscape, flushing, cooling
tower, and other end-uses. Excess treated water shall be discharged as per statutory
norms notified by Ministry of Environment, Forest and Climate Change. Natural
treatment systems shall be promoted.

Sludge from the onsite sewage treatment, including septic tanks, shall be collected,
conveyed and disposed as per the Ministry of Urban Development, Central Public
Health and Environmental Engineering Organisation(CPHEEO)Manual on Sewerage
and Sewage Treatment Systems, 2013.

The provisions of the Solid Waste (Management) Rules 2016 and the e-waste
(Management) Rules 2016, and the Plastics Waste (Management) Rules 2016 shall
be followed.

3(a)

All non-biodegradable waste shall be handed over to authorized recyclers for which a
written tie up must be done with the authorized recyclers.

3(b)

Organic waste compost/ Vermiculture pit with a minimum capacity of 0.3 kg
/person/day must be installed.

Energy

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of
Energy Efficiency shall be ensured. Buildings in the States which have notified their
own ECBC, shall comply with the State ECBC.

Outdoor and common area lighting shall be LED.

Concept of passive solar design that minimize energy consumption in buildings by
using design elements, such as building orientation, landscaping, efficient building
envelope, appropriate fenestration, increased day lighting design and thermal mass
etc. shall be incorporated in the building design.

Wall, window, and roof u-values shall be as per ECBC specifications.
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4 (a) Solar, wind or other Renewable Energy shall be installed to meet electricity
generation equivalent to 1% of the demand load or as per the state level/ local
building bye-laws requirement, whichever is higher.

4 (b) Solar water heating shall be provided to meet 20% of the hot water demand of the
commercial and institutional building or as per the requirement of the local building
bye-laws, whichever is higher. Residential buildings are also recommended to meet
its hot water demand from solar water heaters, as far as possible.

4 (c) Use of environment friendly materials in bricks, blocks and other construction
materials, shall be required for at least 20% of the construction material quantity.
These include flyash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks,
Compressed earth blocks, and other environment friendly materials.

Fly ash should be used as building material in the construction as per the provisions
of the Fly Ash Notification of September, 1999 as amended from time to time.

Air Quality and 5 Dust, smoke & other air pollution prevention measures shall be provided for the
Noise building as well as the site. These measures shall include screens for the building
under construction, continuous dust/ wind breaking walls all around the site (at least
3 meter height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing
in sand, cement, murram and other construction materials prone to causing dust
pollution at the site as well as taking out debris from the site.

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to
prevent dust pollution.

Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose
soil shall be adequately sprinkled with water to suppress dust.

All construction and demolition debris shall be stored at the site (and not dumped on
the roads or open spaces outside) before they are properly disposed. All demolition
and construction waste shall be managed as per the provisions of the Construction
and Demolition Waste Rules 2016.

All workers working at the construction site and involved in loading, unloading,
carriage of construction material and construction debris or working in any area with
dust pollution shall be provided with dust mask.

For indoor air quality the ventilation provisions as per National Building Code of

India.
5 (a) The location of the DG set and exhaust pipe height shall be as per the provisions of
the statutory norms notified by Ministry of Environment, Forest and Climate Change.
Green Cover 6 A minimum of 1 tree for every 80 sq.mt. of land should be planted and maintained.

The existing trees will be counted for this purpose. Preference should be given to
planting native species.

6 (a) Where the trees need to be cut, compensatory plantation in the ratio of 1:3 (i.e.
planting of 3 trees for every 1 tree that is cut) shall be done and maintained.
Top Soil preservation | 7 Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings,
and reuse roads, paved areas, and external services.

It should be stockpiled appropriately in designated areas and reapplied during
plantation of the proposed vegetation on site.

Transport 8 A comprehensive mobility plan, as per Ministry of Housing and Urban Affairs best
practices guidelines (URDPFI), shall be prepared to include motorized, non-
motorized, public, and private networks.
Road should be designed with due consideration for environment, and safety of
users. The road system can be designed with these basic criteria.

1. Hierarchy of roads with proper segregation of vehicular and pedestrian

traffic.

2. Traffic calming measures.

3. Proper design of entry and exit points.

4. Parking norms as per local regulation.
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